CENTRHL ADMINISTHATIUE TFIBURAL
PRINCIPAL- BEHCH
NEW DELHI.
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U;p, Bhatt & Anr, ese Petitioners,

Versuys

Unien of India & Ors, ess Respordents
CoRams
THE HON'BLE MR, JUSTICE S,K, DHAON, VICE CHAIRMAN,
THE HON'BLE MR, S.R. ADIGE, MEMBER{A). )

For the Petitioners, : | «ve Petitioner present

in perscn,

Fer the Respondents, eso None,

JUDGEMENT (CHAL)

(By Hon'ble Mr, Justice 3.K. Dhaon,
Vice Chalrman(ﬁ))
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On 12.10,90;, 3,12,90, 22,1.91,.13.3, 91 angd 23.».91, the
respondents were granted time to file counter affiaavlt, but the
same was not done, On 2.7.91, this Tribunal notemﬁgi;nweraﬁldavit
has. been filed and no ene has carsed to appear befere the Tribunal
and, thersfore, directed to list the matter on 15.7,97. 0On 15,7.,91,
no one sppesred on bshalf of the rssaondents; This Tribunal passed
an order that despite sdequate time being granted agsin and again
and no counter affidavit having been filed, the respondents have
for-feited their right to file ceunter affidavit and this case should
be listed for final heafing on the basis of the avallable recordﬁ.
The matter has been listed hefore us today, ‘No ene has appeared
on behalf of the respendents, No counter affidasvit has been filed,
Hence, we have to exasmine the case on the basis of the available
records,

2, The materisl avgrﬁenfs are these, FPetitioner No, 1 retired

as a PGT (Sanskrit) teacter in Govt, Boys Senior Higher Secondary

School, New Delhi, on 31,7,89, Fetitiocner No.2, the sen of

Sy
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Petitioner No, 1, has been working as Louar Division Clerk in tbhe
Cahinet Secretariat, New Delhi, He was appointed tc that pest on
12.,6,1987, He has not been drawing any House Rent Allowasnce as he

has been living uitE»Patitioner'No_1 in the Government accommodation
No,1-407, Sarojini Nagar, Neuw Delhi {the accmmmodatiaﬁ in questign)

which had been'allotted to Petitioner No,1, Petitioﬁar No, 2 submitted
an apnlication dated 7,8,15689 to Ras@ondent No, 2 fer regularisation

of the occupstion of the accommodation, in question, by petitiorer No,2.
The applicstion was duly received, However, by an order dated 17.11, 1989
the allotment of fhe accommodet ion has besn cancelled, Petitioner No,1
made a reﬁresentatiéno Petitioner Ne, 2 alse made repressntstions.

But by en order dated 03.7.1990§vpetitioner No. 2 was informed that

it was not possible toc sccede to their request, The petitioners uwere
threatened with ‘ispbssasaian and, thsy, therefere, came to this Tribunal
and this Tribunal passed an interim erder restraining the respondents
from evicting them,

3, ‘Petitioner No, 1,who appears in perscn,has admitted before us

that petitioner No, 2 is not esntitled to be allotted the accommodation
which is under occupatisn of petitionsr Ne, 1. H@mevar,rthe respondents
shall consider the case of Petitioner No, 2 on meritsf;;véccerdanca

with law keeping in view the past h;stery of the case and pass appropriate
orders fer the allotment of the accommodation which petitiener No, 2 is
entitled te, The orders shall be passed within a peried of one month
from the date ef presentastion of a certified copy of this ordser by either
of the petitioners to the relsvant competent autherity,

4, With these directions, this applicat ien is disposed of, The

interim order dated 24,8,1990 is Gacatad.

( s.r.’ADIGE ) ( S.K./DHACN )
MEMBER(A) VICE CHAIRMAN (33
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